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04 07 2017 - CP (IB) No.286/IB/2017 — Pushkar Impex Pvt. Ltd. Vs. Diamond
Polymers Pvt. Ltd.

ORDER

Ld. Lawyer on behalf of the petitioner is present. No one appeared on

behalf of the respondeht.

The application has been submitted under Section 9 (1) of the IBC 2016
in requisite form with necessary papers and documents. He submitted that
an amount of Rs.70,96,786.25 and interest is due from M/s Diamond
Polymers Pvt. Ltd. (Corporate Debtor) on and from 23 June, 2016. The
petitioner has also served notice upon the Corporate Debtor as per
documents by way of affidavit, postal receipt and track report showing the
delivery of the consignment to the Corporate Debtor. However. for the end
of justice, he is asked to issue fresh notice upon the

Corporate Debtor. In case of his non-appearance on the date fixed. the

matter will proceed as per law.
Fixed on 28.07.2017.
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MANORAMA KUMARI
MEMBER(J)




